IN THE CEINTRAL ADMINISTRATIVE TRIBUIRAL
JATIPUR BENCH: JAIPUR
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Bhagwan Das & Anr, e Applicants, E
versus ' ' |
n
Union of India & Ors, coe Rezp ondﬁnt:.

|
Mr, J.K. Kaushik, Counszel for the applicant.)

Mr, Manish Bhandari, Couns:zl for the rsspondznts.
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Hon'ble Mr, Justicz D.L. Mzhta, Vics Chairman.
Hon'blz Mr, F.F. Srivastava, Adm. Member,'
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PER HON'BLE MR, P,F, SRIVASTAVAS *

t
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The applizants wars wor“;ng as Kn;11351s
in the ¥Wagon Repair Shop, Kota., A notlflcatlon wa
issuzd on 4,6.33 for the post of Typist &ilnﬂl)iglade_
E3, 950-1500, which iz placed at Annsxure A/l., Tas
arplicants have appli=d for this post. Theﬁr namss
alongwith one Aniruda Frasad Yadav, resgo iHhL ﬂb. 3,
wers notified whlrh is place = at Annzsmrs A/_. Tz
a}:rllc:ntu uurc directed to appear in the writtern test
to Le h:2ld on Z.3.22 vids Amnsxare a/3 oatwd‘un.7,83.
They als39 appzar2d in the Hindi typing tz=st whldh Was
h=ld on 3.3.33. They have further mentionzd that all
of a sudden ths rzspondznt g, 3, Aniruda Prgaad Yadav
were ordsrzd to b regularised and all the mfécéss of

selzction which had bzen undergons and p@nﬂipg proc aed-
ings were quashed vide order Amnezrure A/4 dat ted 24,9,23,
The applicants bzing aggrisved by this orderjapproached
this Tribunal by this Oa with thz praysr that the ordar
dated 29,4,1932 at Annsxure &/4 may ks guashed %nﬂ the
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rezult of the selzction which was being undertaken
may be declared, Ths spplicants have further prayed
that the selection and regulariszation of thﬁlr%éponn
dent o, 3, Aniruda Frasad Yadav, on ths po%t @ﬁ
Hindi Typist may also bz quashed. : :

2, Notice of this CA was zent to the
respondents who have submittzd the r—plv

3. Wz have heard learn:d counssl
the parties and also perused the records, |

4, The main argument of the learned cuunuel
for the applicants is that the ords AnnaXUrr 5/4
Aatzd 24,932 canc=lling the szlection iz aoalnat
ths provisions of Pule 110 of the Indizn Ra ler7
Ectabllchment Manuzl (Manual, for short), lLFa%n~

counszl for thz applicants has 3lsc argusd ithat the
cancellation of pro;ess of z=lecticn is arbitr

has b2en passed with the sol: purpos: of o
to the 3rd respondent, Ths l2arnsd counse

respondents haz argusd that the szlecti
1) tO this
4a 1h the

Class IIl post in & department in which he iz worklng.

35 bh2en
in

ion
held under para 109 of the Manual, Accordi

rara, a p2rson from Claszs IV can ke promots

The lzarn=d counszl for ths respondsntc fuf‘“he!rr argu:'d
that the applicants have baan working as Khdllaqlc and
according to the channzl of promotion, ths aﬂpllc;nta
ars not =ntitlzd to bs promot=d on ths pos? of\Iypist
while the respondznt Mo, 3 was worlzing as Q aftari and

he comes within the channel of premoticn on the post

of Typist as shown at Armnsxurs B/1., The liarn:d counszl
f£or the respordesnts haz also argued that Lw ml stake the
namss of the applicants were iancluded in the li t of

st ‘and when

other cardiidates who couldé aprear in the %
zotified

ba

the mistakzs were Jetzctad, the sams was
by aAnnsxars A/4 dat=d 24,6, 163
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5, Wz have considered the argumﬁntsgqf both
sidzz, e are of the view that controvzrsy whether
the paras 109 and 110 govern # ths prcgﬂnt zéaﬁ t=st
is immaterial for ths present case, The contro rEy
is that whether the applicantes are ?llﬁlth to et
promotion to the post of Typist while thHJ dLr working
az Knhallasis, After seeing the recerds and aibare
perusal of Annzxurs R/1, we are of the opinion that
since the Khallasiz are not includzd in the cﬁannel
of promoticn and the applicants who ég;é Khaliasis
havs no cl .le to b2 consider:sd for promotion 1[:b the
post of Typist. Th2 Annsxare P/1 which showstthe

proposed channzl of promcticn for Clasz IV staff has

not bzen contrevertzd by the applicant eith Ebv a -

!

rejoinder or otherwise,

|

Be . Considering 31l the facts anéﬂcircum-
stanczz of the case, we arz of ths vxrw tﬂat the
arplicants have no claim for promotion’ Lolthw}poct of
Typist as they were working as Khallasis anﬁ thf post
of Thallazi is not included in the ch1un~i oﬁ pramotion
for the post of Typizt. Wz, therefore, d% ngt find

»

any force in thiz Oa and the same iz dismizszsed with no
order as to costs,

ﬁq % e L /‘/
(P.F. 30.IVASTAVA) "~ { BLL. MEHTA )
ADM, MEMEER _ VICE CHATRMAN
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